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CEINTRAL ADMP^lISTRATIl/E TRIBUNAL
Principal Bench, Neu Delhi,

A.524/94
0.A.400/94

New Delhi, This the 26th Fsbruary 1994

Shri Justice S,K. OHADN, Vice Chairman(Jj

Shri P,T. THIRUiy£NGADA.n, Member (A)

S^ri Dinesh Kumar
s/o Shr i Hans Raj
r/o E-1, Servant Quartet
I,N,A. Celsny, Neu Delhi.

By Advocate Ore Rani Chhabra

Versus
I ^

1. Union of India i
Thrauqh its Secretary I
flinistry sf Communications (I

Ospartmsnt of telecsmmunicatien , '||
Neu D'^lhi, |l

t
2. Ounior Telece-m Officer fl

Phcn8s(G) I
Dist, Samana(punjab) |

It,
.. Respanden;;||:,

II*
By Nene If

/ ^ ll0 R 0 E R(Oral) fl-

IShri Justice S.K. DHA ON . Uice Chairman(3) j|
1. The applicant was emplGyee) as a casual labsurer from

March 1986 to April 1967. Thereafter, he uas struck off

from service. He uas again given u.ark in Oanuary 19B8

for a peried of tuo months. Thereafter his service uas

terminated without any nctica.

2. The prayer made is that the respsndent may ba directad

to re-emplsy the applicant and confer upon him a temporary

status in accordance with the relevant schemss,

3. This appears to ba a .belated application. .Ue are

satisfied that the delay has net been explained sAtis-

factorily. This application has to be rejected as

barred by limitation.
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Like any ether citizen ef this ceuntry^the applicant
is entitled to be considered for fresh employment along uith

others if and uhen a vacancy arises and if he is otheruise

found fito

5. Uith these observations, this application is rejected

p. 3.^'
(P.T.THIRUUENGAOftfl) (S.K, ON )
nember(fl) .U'ice-Grairman (3)
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